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(A) 	 CAY/Jill 

,' IF THE CENTRAL ADMINISTRATIVE TRIBUNAL 

Sr. No. I Date 

CUTTACK BENCH, CUTTACK 

33 O.A./T-A./R.No ............ 	 ,,1 994 

,•• •, ..........Applicant (s) 

Versus 

....... U.6~\ .. 	 Respondent (s) 

Order with Sigature 	I 

(9  

Dy. J.'egistrar 

2. 	11 .94;. 	petitioner to proclice some acceptable 

3 9.11.9 

material to cxnsider his app1itiofl. 

Time at request granted to 841.1994. 

A. 
Vice-Ch airas Ti 

00, 

Mern1.drrfl.) 

Leaving liberty to the petitioner 
to approach this Tribunal when cae of 

action for him arises in the matter of 

selection this petition is rejected 
without being admitted. 

Heard Nr.B.S.Tripathy for ?lr.D.?. 
Dhalasamant. 
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